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INSURANCE REGULATORY AND
DEVELOPMENT AUTHORITY
NOTIFVCATION

[Hederabad. the 11 Februaey, 26008

Insmranee Regulatory and Dovelopment Authorin
(Registration of lndian lnserance Companies) (Seennd
Amendment) Repulations, 2008

I No, IRDA /Rep /3 442008, —In exercise of the
powers conferred by Seetion T1aA of the Insurance Act,
1938 (4 of 1938) read with Section 26 of the Insurance

Regulatory and Deveiopment Authority Act, 1999 (4] of

19993 the Authority, in consultation with the Insurance
Advisory Commitlee, hereby mokes the following
regulations to further amend the Insuwrance Regulaton
and Development Authority (Registration of Indian
thsurance Companies) Reguiatons, 2000, notilied on Tnly
14, 2000 in the Gazette of India ond amended o ebroary
26, 2003 in the Gazette of lodia T No IRDAKep /26,2003
namelhy:
PoShorf viic and commencement
'y Theseregulations may be called the Insurance
chnhﬂorﬁ and Development Aullhority
{Registration of Indian Insurance Companices)
{Second Amendment) Regulations, 2008,

!
v

(2 They shall come inta torce on the date of

thew publication in the Cilficial Gazeite

2 ‘Infrastrocture taciliny” as demed i clavse (h) of

Regulation 2 of the Insurance Regulatery and Development

[drnol
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Autharity (Registration of Indian Insurance Companie-:
Remitations, 2000, <hall be amended to read as follows

(0 a road, including ol road, o bridge or a rail

systen.

(iy ahighway projectineliding other activities being

an inlegral pact of the hiphway project;

pnd o aport airport, inland waterway or inland port.

vt g water supphy projectrrigation project, water
treatment system, santttion and sexwerage
systenm or sobid avaste management systen,

{vi telecommunication services whether basic or

celhidar, including radio paging, domestic
satellite service (e o satelliie owned and
operded by an Indiai company o providimg
tefecommunication service), network of
trunking, broadbund netswork and interney
servicus,

feny o an industral park or special coconomic zone,

(vil) geperation or gencration and distribution ol
]}(!\\‘Cl':

{vith) Transmiission o distvibution of power by laying
a network of new transmission or distribution
lines;

() construction refating fo projecis mvoelving
agro-processing and supphy of inpurs o
agricultuie; N o

Ny constroction for preservalion and slorage o
processed agro-products, perishable goods
suct as froits, vepctables and flowers including
testing facilities for quality

isiy o construction of edocational stitufions and
hospitals:

i) any other public factlity of siilar pature as mav
be notificd by the Authority in this behidf m the
Oilicial Gazele,
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